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ANNOUNCEMENT RE GOVERN-
MENT BUSINESS

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI K.
RAGHURAMAIAH) : Mr. Vice-Ghair-
man, Sir, with your permission, I rise to
announce that Government Business in
this House during the week commencing
from 18th August, 1969, will consist of :—

(1) Consideration of Statutory Resolu-
tion by Shri Pitambar Das and others
regarding disapproval of the Banaras
Hindu University (Amendment) Ordi-
nance, 1969, and consideration and
passing of the Banaras Hindu Univer-
sity (Amendment) Bill, 1969.

(2) Consideration of Statutory Reso-
lution by Shri Sunder Singh Bhandari
and others regarding disapproval of the
Central Sales Tax (Ameadment)
Ordinance, 1969 and consideration and
return of the Central Sales Tax (Am-
endment) Bill, 196g, as passed by Lok
Sabha.

(3) Consideration of Statutory Reso-
lution by Shri Pitambar Das regarding
disapproval of the Gold (Control)
Amendment  Ordinance, 1969 and
consideration and passing of the Gold
(Control) Amendment Bill, 1969, as
passed by Lok Sabha.

(4) Discussion on the Resolution to
be moved by the Minister of Home
Affairs seeking approval of the Pro-
clamation in relation to the State of
Bihar.

(5) Consideration and passing of the
following Bills, as passed by Lok
Sabha :—

(i) The Criminal and Election
Laws (Amendment) Bill, 196g.

(ii) The Delhi High Court (Am-
endment) Bill, 196qg.

SHRI M. P. BHARGAVA (Uttar
Pradesh) I would like to draw the
attention of the House to the two Reports
of the Industrial Licensing Committee,
They are matters of urgent public im-
portance and I would have expected that
the Minister of Parliamentary Affairs
would have provided some time for their
discussion. But I am sorry to find that it is
not there. Now, we are ia the penultimate
week of the session. In the last week it
will be impossible to find time for a dis-
cussion of these Reports. Therefore,
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I want to press through you, Sir, that
time may be found for discussion of these
two Reports of the Industrial Licensing
Committee.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) I would like
the Minister of Parliamentary Affairs
to take note of it.

SHRI K. RAGHURAMAIAH : The
Ministry concerned is examining these
two Reports and perhaps the discussion
could be arranged after that examination
is over.

RESOLUTION RE DIVISION OF

INDIA INTO FIVE ECONOMICALLY

AND ADMINISTRATIVELY VIABLE
ZONES—contd.

SHRI K. CHANDRASEKHARAN :
Mr. Vice-Chairman, Sir, to continue and
take up the thread from where I left,
I would like to dwell in brief on the contro-
versy that has arisen in the course of the
discussion on this Resolution as to whether
we should change the basic pattern of
governmental administration that we are
having in the federal set-up schemed by
the Constitution and have a unitary
pattern. Doubts have been expressed by
some hon. Members as to whether the
difficulties in regard to the seeds of dis-

l integration that have been discovered in

the system in which we find ourselves are
not on account of the federal set-up.
That again, according to me, is a wrong
conclusion. In a country like India with a
large area, with a number of languages,
with different sorts of cultures based on
those languages, it will be impossible for
any unitary system to succeed unless we
envisage absolute dictatorship. That
would mean the complete destruction of
the democratic system to which we are
wedded. Therefore, the main scheme
that is found in the Constitution of this
country with the Central Government
and the State Governments working
within a federal set-up is undoubtedly a
scheme best suited to the conditions in this
country,

It is not correct to state that it is on
account of the federal set-up that the
difficulties that we are experiencing today
have grown. As I have already stated,
it is also not correct to state that these
difficulties are on any account due to the
linguistic reorganisation of the States
that we had in 1956. One of the main
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reasons as to why the disputes and differ-
ences have grown in this country 18 that
the persons who are in charge of the
admimstration have not grown them-
selves tall enough to meet the situation
and see that there 13 a solution The
persons 1n charge of the admunistration
have always avoided the 1ssues, they have
always tried to bring 1n solutions of ex-
pediency for the moment, and when that
moment 1S past, we find that there are
greater troubles, greater differences and
more sertous disputes We had the diffi-
culty 1n Assam from the very day of the
Constitution  That was the reason why
probably the Constitution 1tself provided
for certain different sort of admunistration
1n regard to the hill areas of Assam The
hill people of Assam were not satisfied
with the scheme adumbrated 1in the
Constitution and the disputes grew as
time passed, and in a state of compulsion,
Parhament had to pass legislation enab-
ling a State within a State to be formed
I was one of those who opposed the forma-
tion of a State within a State But then
the legislation having been passed, the
hill people’s State as an autonomous
State within the larger State of Assam
is going to come by the subsequent
legislation that has to be brought forward.
And very serious thinking 1s made by
other disputed areas and people 1n those
areas of this country as to why the pattern
that has been adopted for Assam should
not be 1mplemented for those areas to
resolve those disputes I am particularly
having 1n mind the very serious differences
that have grown in the matter of the
administrative  set-up for  Telengana
Telengana  has become a very highly
controversial 1ssue and so far as the people
of the Telengana region 1n  Andhra
Pradesh are concerned, as you know
better, 1t has become a very lve issue,
an 1ssue of hfe and death struggle They
feel it 1mpossible to submut to the State
Government of Andhra Pradesh 1n-
cluding the Telengana region Therefore,
the demand has come that there should be
a separate State of Telengana For the

last seven months, I understand, not one |

single student 1n the schools and colleges
in the Telengana region of Andhra Pra-
desh has attended the institutions Itisa
very, very serious position There have
been a number of pohce shooting and
large number of deaths There has been
destruction of property. There has been
a sort of paralysing of the admunsstration
particularly 1n the rural areas of the
Telengana region of Andhra Pradesh,
and yet what has the State Govern-
ment of Andhra Pradesh or the Central
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Government done to resolve these dis-
putes ? It 1s true, Sir, that the Prime
Mimster and the Home Minister at one
stage had gone to Hyderabad It s true,
Sir, that some attempts were made to
contact representative leaders of the
Telengana region most of whom today
are under preventive detention Attempts
are made to create a second line of leader-
ship for Telengana and make 1t appear
asifthatis the leadership of the Telengana
region But so far no serious attempt has
been made by either the State Govern-
ment of Andhra Pradesh or the Central
Government to call together the re-
presentatives of the Andhra region and
the represenatatives of the Telengana
region and make them sit together either
before the Prime Mmuster or the Home
Minister and see that there 1s some sort of
solution for the very serious differences
that have anisen between the Andhras
and the Telenganas of the Andhra Pra-
desh State

I would submit, Sir, that if this sort of
course had been adopted by the Central
Government, probably a solution could
have been found But asifitis a loneissue,
the Telenganas are talked to separately
and the Andhras are talked to separately
and we find that there 1s no solution to
the problem I should think, Sir, 1n the
conditions 1n which we exist today, In
some of the regions of this country we
may have to consider some sort of auto-
nomy for the areas concerned, may be a
separate State, may be something less
than a State But certainly something
will have to be done in regard to these
regions I would particularly name these
troubled spots or the possible troubled
spots, as the Telengana region in Andhra
Pradesh, the Rayalaseema region 1n
Andhra Pradesh, the Vidharbha region
in the Maharashtra State, the city of
Greater Bombay in the Maharashtra
State Unless some sort of adminstrative
set 1s possible of exploration and 1mple-
mentation for all these areas in due course,
I have no doubt that in these areas there
will be further forces of disintegration at
work and the disputes and differences
would grow from these regions and spread
themselves and try to engulf other regions
and other peoples That 1s one of the
solutions that I suggest so far as the
problem of disintegration 1s concerned.

Another thing, Sir, which I have not
been able to understand 1s why some of
these former French possessions and
Portuguese  possessions in this country
should remain separate as enclaves within
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a particular, well-defined region in the
State where they can be fitted into a com-
mon administrative enclave. But they
are kept as sepaiate administrative en-
claves and the difficulty is that there is no
real integration between the former French-
owned areas and the former Portuguese-
owned areas.

A third point that we will have toseriously
tackle is the question of boundaries as
between the various States in the country.
Some boundary disputes arose in the wake
of the implementation of the proposals
of the States Reorganisation Commission
and we tried to solve them in certain areas.
But in other areas we did not make a
serious atterapt to find solutions. And
today, particularly as between the States
of Mysore and Maharashtra, there are
very serious differences as to which area
should be included in the Mysore State
and which area should be included in the
Maharashtra State. In spite of the fact
that a Commission was appointed to go
into these disputes, we find that no serious
effort has been made by the Central
Government for finding a solution to the
problem of boundary disputes as between
the States of Maharashtra and Mysore.
If these boundary disputes are left as they
are, the differences will grow, and my
apprehension is, Sir, that the pattern of
these boundary disputes would come to

exist in areas and as between peoples
where there are at present really no
boundary disputes. It is, therefore,

necessary that one should be able to look
into these boundary disputes also. I have
no solution to offer except that these
boundary disputes can be resolved only
after taking the village as a unit. Unless
the question of these boundary disputes
with the village as the unit, as was sug-
gested in at least one of the reports of a
Commission that went into this aspect
with regard to some other areas—I refer
to the Commission headed by Mr. Patas-
kar—is solved there will be no genuine and
acceptable solution to the disputes re-
garding boundaries.

One other important thing that requires
tackling, so far as preventing disintegra-
tion is concerned, is economic uplift of the
nation as a whole. In spite of the fact
that there have been three major Plans
and two or three Annual Plans there-
after—we are now in the first year of the
Fourth Five-Year Plan, it is almost
disgraceful to find that the differences,
particularly on the economic plane, that
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exist to-day are wider and greater than the
differences that existed at the moment
the country attained independence. The
mixed economy that we tried, the building
up of the private sector side by side with
the public sector, encouraging the growth
of the private sector with large amounts
of public funds diverted to the private
sector, has to an extent failed and it is
necessary for us to realise this failure.
In spite of the fact that we have had rather
illustrious  chairmen for the Planning
Commission, it is a lamentable fact that
the Planning Commission even in regard
to the Fourth Plan has not been able to
make any revolutionary change in the
pattern of the Plan and the pattern that
we adopted for the First Plan continues
to be, by and large, the pattern for the
Fourth Five-Year Plan also. It is ab-
solutely necessary that there should be
some re-thinking in regard to the private
sector. 1 have no doubt that the private
sector should not be encouraged, that
public funds should not in any manner be
diverted to the private sector, as if private
sector is part of the Plan and, therefore,
Plan funds have got to be diverted to the
private sector also. It is only the growth
of the private sector that has led to the
creation of big monopoly houses in this
country and it is because of the creation
of big monopoly houses that the entire
industrial investment and finances in-
vested in this country are controlled to-day
by the private sector and not by the public
sector or the Central Government or the
Planning Commission.

The two things that the nation requires
to-day are the implementation of land
reforms and large-scale industrialisation.
In spite of the fact that the Planning
Commission has been stating so much
about the land reforms during the three
Plan periods, and the State Governments
have been trying to do something and the
Central Government has been trying te
aid them, the final picture, if drawn to-day,
will show that there is really no effective
implementation of land reforms at all.
Where has ceiling been seriously imple-
mented ? Where has ownership of land
changed from the non-cultivating landlord
to the tiller of the soil ? We have had
Peasants’ Days and Tillers” Days. But the
overall effect of the land reforms that we
have implemented during the last about
17 years is only that the tenant has had
some relief in the matter of the contract
rent that he was paying, and now he
has only to pay some sort of a reduced,
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fair rent. Unless we are able to industria-
lise the country as a whole and unless
we are able to see that land reforms are
implemented in the quickest time and in
the fullest measure, the feeling of despair,
the feeling of desolation, the feeling
that the country is disintegrating will
grow more and more in the nation and
will engulf the vyouth of this nation.
There is large-scale unemployment and
under-employment, particularly among
the educated youth in this country.
Unless we are able to work land reforms
and industrialise the country, and face
these two things on a war-footing, if
necessary, the country will disintegrate
itself and disappear; nobody will be able
to save it.

There have been no doubt fissiparous
and separatist tendencies and these
tendencies have also to be tackled on the
political plane. It is time, Sir, that we
had some sort of a political polarisation
in this country. I am of the view that the
country has got to divide itself between
the Right and the Left. And if this country
has to improve, if this country has to
stand by itself, if this countiy has to face
the problem of disintegration, the Left
forces have got to consolidate and unite
and take an ultra-Left outlook so far as
the politics of this country is concerned.
I am sure that the political parties and the
political leaders in this country would be
able to turn their tasks to the nation’s
advantage.

Thank you.

SHRI M. P. BHARGAVA : Mr. Vice-
Chairman, Sir, I am really very grateful
to my friend, Shri Sitaram Jaipuria,
for bringing this Resolution before this
House. It has given an opportunity to this
House to highlight the problems facing
the country. Fourteen hon. Members
have taken part in this debate and have
dealt with various aspects of this Resolu-
tion, according to their own ways of
thinking. I personally feel that too many
ideas have been mixed up in the Resolu-
tion, and unless we deal with each idea
separately, we cannot come to a decision
about the operative portion of the
Resolution.

The first idea in the Resolution is that
there are fissiparous and separatist
tendencies prevailing in large parts of this
country. Thesecond idea is that the country
is slowly disintegrating. We have to find out
whether this is true or not. If we come to
the conclusion that this is true, then we
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have to think of the steps which are
necessary in that direction. The third

idea is whether the country has been able
to get an efficient, able and clean ad-
ministration after independence, after
the country became a Republic. Ifin the
examination of that question we find
that certain changes are necessary in the
administration, we have to think of the
possible  ways of bringing about such
changes. The fourth idea is whether India
should be governed through so many
States, as it is to-day, or it should be
governed through five zones, as indicated
in the Resolution. Finally, the fifth idea
is how best the country can be administered
as a whole, whether the Centre should be
strong, whether the States should be strong,
whether there should be more centralisa-
tion or there should be more decentrali-
sation. These are the five ideas incorpo-
rated in this one Resolution by Mr. Sitaram
Jaipuria.

I shall try to deal with each of the prob-
lems. We have to have a bird’s eye-view
of the administration since independence.
When independence came to India
in 1947, India was not a united urit.
As is well known, there were over 500
States which had their separate ad-
ministrations. There were Union Terri-
tories. There were Part A  States,
Part B States and Part C  States.

I must pay a tribute to the maker of
modern India, Sardar Patel, who, through
his ingenuity, through his foresight, th-
rough his strong handling of the situation,
through his mastermind, tried to knit the
various States into an integral unit of what
is called India. And then he gradually
took up the various questions of the diff-
erent types of States then existing in In-
dia. But for his efforts I do not know what
would have been the shape of things in
this country today. That was between
the period 1947 and 1951. Then the
Constituent Assembly drew up a Consti-
tution for this country and we adopted it.
The Constitution makers had in their
mind that after the country became a re-
public it would be able to have a good,
clean, efficient, administration and the
development of the various parts of the
country would be on a uniform basis and
all those things which could bring fissi-

parous tendencies would be removed and
‘ the people would feel that they were part
of the country and that the development
of the country meant their own develop-
ment. In those days, after the attainment
. of independence, the country was fortu-
| nate in having at the helm of affairs that
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beloved Prime Minister, Shri Jawaharlal
Nehru. He was so popular with the mas-
ses, his voice was so great and effective
throughout the country, that whatever he
said was law, whatever he wanted the
people responded to it, and whatever lead
he gave the country, the country ungrud-
gingly accepted it, and it looked that things
were moving very smoothly during the
period 1952—1962 because Pandit Jawa-
harlal Nehru was at the helm of affairs.
The weakness of our administration and
the hollowness of our preparedness towards
external attacks came to light when the
Chinese committed aggression on India in
19g62. And therefore, for the first time
the people of India began to think whe-
ther the policies which we were following
were correct, whether the line which we
had taken in regard to our relations with
our neighbours and friends and with all
the countries arround the world, was
correct. That was the first occasion when
the people applied their mind to the ne-
cessities and needs of the country because
for fifteen years before 1962 nobody bo-
thered about anything because every In-
dian felt that his interests were safe in
the hands of the Prime Minister, Pandit
Jawaharlal Nehru. Before independence
the Congress was committed to the forma-
tion of States on the basis of language.
For some time the people resisted that this
idea of a division of the country on linguis-
tic basis should not be taken up till things
had stabilised, till the country had made
a certain progress. But the forces became
so great with Shri Potti Sriramulu sacri-
ficing his life, that the Government of
India was forced to take steps towards a
redistribution of the country on the basis
of language. That process continued up
to 1957. I need not go into what all hap-
pened during those days for demanding
linguistic States because that is too well
known a history. But did that solve the
Problcm of the country? My reply is,

‘No, it did not solve the problem.” If
the formation of linguistic States was a
solution, if it was the only solution for the
administration of this country, then, we
would not have noticed today all that is
happening in Telangana. The people
of Telangana and Andhra both speak
the same language. They are people of
the same soil. Then, why this clash?
I must say that this has happened because
we are not true to what we say. That is
the only reason why all that is happening
in Telangana now. I am not disclosing any
secret if I give a little personal touch to the
problem. After the States Reorganisation
Commission had given its report, as Mem-
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bers well know it, the report was that the
Telangana region should have the option
to remain as a separate State and to re-
consider the issue of joining the Andhra
State after a certain number of years.
And that was being considered by the Work-
ing Committee. The Working Committee
deputed Mr. S. K. Patil to go to that re-
gion and find out the wishes of the people.
And he went there with all the fanfare and
came back and gave a report that if a se-
parate Telangana State was not formed
there would be bloodshed in the Telangana
area and the people would not accept the
verdict. I had just returned about that
time from America after attending the
United Nations General Assembly session.
The Prime Minister called me and said,
“Bhargava, I want to give you a very deli-
cate task. I want you to go to Hyderabad,
go round the Telangana area and without
making any publicity give me a report
about the wishes of the people of Telangana
regarding their joining or not joining the
bigger State of Andhra Pradesh.” I went
to Hyderabad and posed as if I had brought
a research problem from America to be
handled by the Regional Research La-
boratory, Hyderabad, and the Osmania
University. That was what I pretended
to be doing. And then quitely I took a
car from one of my friends and for three
days I continuously toured the districts
of Telangana. In that period I must have
met no less than two to three thousand
people representing all shades of opinion
in the various districts of Telangana. And
my own impression was that the people,
by and large, were not interested whether
they were governed in a separate Telan-
gana or whether they were governed
within the State of Andhra Pradesh or
even whether they were governed from
Delhi direct. So, it is the politician’s
game which makes problems and unma-
kes problems. I have full faith in my
countrymen. They are, by and large,
a very sensible people. They can decide
for themselves what is good for them and
what is bad for them. The complications
arise only when the politicians, for their
own interests, for their own personal mo-
tives, misguide the innocent people of
India, whether it is in West Bengal, whe-
ther itisin Andhra, whether it is in Kerala,
or whether it is in my own State of Uttar
Pradesh. It is always the politicians and
the game of power politics which bring
complications. So I was talking about
Telangana. I came back and gave a very
short report : ‘Panditji, I have gone th-
rough the entire assignment you gave me
and my own impression is, nothing will
happen if Telangana is merged with An-
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-dhra. What I would like is—and that 1s
the feeling I have got— that safeguards
should be provided for the development of
those areas and for keeping the political
entity of that area. It should not be un-
der-represented in the administration; 1t
should not be under-represented in the
services. The development should be on an
equal basis, not that the resources from
Telangana are used in Andhra or tice-
versa. It should have a fair deal. That 1s
the only safeguard I would like to provide
and I can assure you that there will not be
a drop of blood on that issue’. I am
happy to tell the House that Telangana
was merged 1n Andhra and not a drop of
blood was shed. Now where did the trou-
ble start? A gentlemen’s agreement was
arrived at between the representatives of
Andhra and Telangana and if I remember
aright, Mr. Akbar Ali Khan, who 1s 1n
the Chair, will bear me out, that there were
four representatives from Andhra and
four from Telangana who signed that what
is called, the gentleman’s agreement and
the clauses in that agreement, if my me-
mory does not fail, were that if the Chief
Mimster is from Andhra, the Deputy Chief
Munister will be from Telangana and vice-
versa. That was one of the clauses The
second clause was that the development of
the Telangana area will not be neglected.
Unfortunately in the years to come, these
clauses in the agreement were not imple-
mented except for a brief time when during
the regime of Mr. D. Sanjivayya, Mr. K.V.
Ranga Reddy was the Deputy Chief
Minister. Thereafter, all these years,
they have not cared to give a Deputy
Chief Minister for the Telangana area,
what to talk of Chief Ministership. That
is one of the causes of the resentment. The
other cause is, the services which I men-
tioned. People from Telangana have been
seen that they have not got their dues in
the services and most of the positions which
should, according to the population ratio
of 60 : 40 go to them are being denied
to them. That is another cause. The third
is about the development of the area.
The development of the area has not been
to that extent which should have been
according to their resources. That has
taken the shape of things in the form
of resentment. Now what happened?
It started as a small incident 1n a university
election and the students and the Govern-
ment servants became 1nvolved in the whole
agitation. When this agitation was started,
if the Central Government and the Go-
vernment of Andhra had acted in time
and quickly, and convened a meeting of the [
representatives of both the regions and tried
to find a solution within the Andhra re-
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gion, I have not the least doubt that a
solution would have been found.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) : It was done.

SHRI M P. BHARGAVA : T know
what was done and what was not done.
If vigorous efforts were made, things would
not have happened lke this but unfortu-
nately a free hand was given to the Chief
Minister and things are taking shape from
bad to worse. Things have come to a
stage to-day that nothing short of a separaw=
te Telangana may satisfy those people.
I am against small States and that is why
I have stood up to support the Resolution
of Mr. Jaipuna.

I was talking about 1962. After the
Chinese aggression Pandit Nehru was not
keeping well and things, in my opnion,
became out of control of his hands after
1962. Then came his unfortunate death
in 1964 and most wital things happened,
which, according to me, has brought us
in a reverse gear. What I mean 1s the party
in power at Delhi has the absolute night of
choosing their leader who becomes the
Prime Minister and then the Centre has 1ts
hold on the States. After the death of Pandit
Nehru, the process had reversed. Instead
of the central party having the absolute
power of ‘electing 1ts leader, the Chief
Mnisters of the States were brought on the
scene to choose a new leader. That was
very wrong and when the Chief Ministers
were brought on the scene, everyone want-
ed his pound of flesh after the elections from
the Prime Minister. It was a coincidence
that the Congress Party in the Parhament
in Delhi wanted Lal Bahadur Shastri
to be their leader and the Chief Ministers
of the States also wanted him. It was just
a coincidence because Shri Shastri was the
obvious choice, according to me. There
the process began where the Centre be-
came weak and the States began to exert
their influence and put pressure on the
Centre. (Time bell rings) 1 am a person
who remains according to the rules If
the fifteen minutes rule had been enforced
on everybody, I would also have confined
within that time. Mr. Chandrasekharan
took more time.

SHRI K. CHANDRASEKHARAN
Because my previous speaker took 35 mi-
nutes, I took more time.

SHRI M. P. BHARGAVA

vicious circle.

SHRI B. D. KHOBARAGADE (Maha-
rashtra) : The smaller group suffers even
on a Private Members’ day.

It s a
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SHRI M. P. BHARGAVA : Mr. Kho-
bragade has always his say. Then Shastri
became the Prime Minister and he was
there for a short time and as you all know
even during that short period he showed
to the world that he was a Prime Minister
for the country for peace time as well as
at the time of war. The able manner in
which he conducted the Indo-Pakistan
war is not unknown to anybody and it was
the country’s misfortune that he died sud-
denly in January, 1966 in Tashkent and the
country was again faced with the problem
of choosing another leader and again my
gruse is the same. Instead of the party
choosing the leader, it was the Chief
Ministers who again had theirsay in choo-
sing a leader.

SHRI B. D. KHOBRAGADE
talking of the Central leadership?

Is he

SHRI M. P. BHARGAVA
ing of .

: T am talk-

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : The Resolution is
not on that.

SHRI M. P. BHARGAVA : I am co-
ming to that. If you want me to finish, I
will do so in two minutes.

Now this is what has been happening,
and in the process we have not been able
to give a good administration after 1962.
There was no atmosphere, if I may put it
that way bluntly, till the 1962 elections,
because Pandit Jawaharlal Nehru, well,
was supreme. Whenever he went to the
polls, he got the votes and he got majority
everywhere. Democracy came into being
only in the 1967 elections. And thereaf-
ter, what has been happening is not un-
known to anybody. Repeatedly elections |
are being held is States. Small States are
playing havoc. Who does not know the
story of Haryana, the story of Aya Ram,
Gava Ram of Haryana? Who does not know

what has been happening in Bihar re- '

peatedly?

ot Mawr aelt (fagw)
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DR ar

SHRI M. P. BHARGAVA : So many;
not one.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) No interruptions
please.
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SHRI M. P. BHARGAVA : Now can

we find a solution to this problem by

‘ keeping these small States unless the parties
| emerge out on an all-India basis ?

wa oft, faEm "

st LA ¢
T g1 A ?

st wFrdly S| Wy 2 faEm #@
foftr AWMU A WE I ® AW &
gaefmaa &8 1

Now, unless the parties emerge out, unless
two or at the most three parties emerge
out on an all-India basis, democracy will
not function in this country. Therefore
it is absolutely necessary that efforts should
be made to give such units to the country
which will be economically viable and ad-
ministratively strong. Therefore I support
the Resolution of Mr. Sitaram Jaipuria,
because that is the one way in which I see
the development of the all-India parties,
good administration in the States and better
relations between the Centre and the
States, because the lesser the number of
M.L.A’s. the more nuisance they can
| create in the State as well as for the Centre,
the greater the number of MLL.A’s in the
| region, the lesser are the chances of defec-
| tions and more are the chances for all-India

1
i parties to come up.

Thank you.

 #ft dto gwo wew  (faEgry) : oS9-
s gaTEm A, o @A swagfer s
e g9 937 & A9A A9 § 99F (A5
|9g g F AT E | AI WA TG UF
wza wwed § & 3w A feafa § gusgardy
AT qga AL A A IAN Wy ]
,mg‘r TS AW W AZ R W A
AT T T SUET @3 ARE A
\mw,m%ﬁrﬁ T quTa ¥ OF 7
ATEIAT  FATAT T @ e fF wag 39w
T ATTST FT FTIOT AT TWT F U 9T
;%ﬂ’ﬂ FIARTGTE T8 | A qAA H°
TZ AT AATEY | TA[AT GHIIH & &7 F
o oyt 1 W yxa g fFOdw A
5 WRIT §  Jiz 30 ATRY A STHT
oefafrefer afre @ fer, wr
# TG gRear § | fow awew 9§
| S v fearn &, g awen W@ Y
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AT gEwRT gEEE G @R 1 o | frumw ¥ Y Fur mr d, 99 9% swma
AW H FWAX IUET 4 § | IUHA FT | FIA, /Y 3w F oFar F17 &7 A0 |

IR FTOT RIE AT W HT 8, A
g FTeor four AT, FA-FET AraT steTsifaea fafaqe &, SO a9 § o
ITEF FT FTOT a1 ot §, FW-FW | g ooy 1 ok R ¥ 9EF I
HYETT  IURT FT FION a9 AT R, FH- | GO qTI0 F@ 1 fafmg aoF y
FAl AT IUF FT AT AT, | AW F 0F gREATA FEAT AT GAT A
AfFT T FF SURAT FT SWAT FIO | FEY gred H ST ATHT ¥ STHTE O S AT
TEN FET AT GFAT | HFA FROU AE S F | a9 & I oo W wnwr F AT 9%
Y AW F AN A CF FIAR, QAW AT | AIE TG G @war o | Aq<TS Fa@ 0
W F S BT AN, LT AW & | AR, gt 9% fawwar WA d 1 awt 9%
ST fadt § gRwT oF 3@A WAre AR @9rd gt 3, et 9% arfaw frawar &Y
SR aA9E & mﬁiﬁmam%ar“m;ﬁmqﬁﬁwmg}%ﬁwqm:
ST, S BF gAfSe SEAwE &1 FH ) THAT A qSrs #T FI0E ST fawHar o
FTE, a?mwwm@mélfwaﬁw faomar a1 feem & faa ¥
m&mwﬁuﬁrﬁgﬁwm,aﬁl‘w# A FATAT I T F A
ST T I9EF @eT Ay ann, fadt | ) aw ww, w e afd qmoE
Wl ITET @I FAT FWI G | TAIAQ | qrATROr @M A7 qwew gl g W
IOFT A A qEW R | Wmﬁ‘ﬁmmﬁ wggE T aFdr 5 7y
g & facfas Fgw A fefmand® | 2w g &, qw A1 awwe @nd g
20 79 & T I FT AEHA TAAT AL | 57 T F7 a9 AHL AGGA F qF 1AV
fag Aifeat & sox w@mn W}, 9 | dfew ow ag Ay ofdfeafr o s afa @
Arfaat & ww Q&Y Aifamt off, S AT | aeEe T A antFAG s g @l
dfifrar ff sRTrAa A T @O & | a8 Fgar 5 fad gw qw Ay 5 WO H
foafeer & ag o omrn fr #iag | Sic A 8 & YW T gwear § SEwr
aag Afqat fraffa@ st S w2 F | gy &) orgr, Qo ata W@ g ) R
fa, @1 ag ot A s S | a 0% wefuferfem waEedl, R
A FATH A1 AT, ITH @AAF TAF | w7-3@r F g4 H AT qE ¥ % & A
Fae ARG eAaFdidft | TEF A | qawEE T A Fa 2 ) T I ATAE !
FOATE | OF A T AT AT GAY | A FT waew gAv & R oswar b
Iq AT &1 AW T A AW E, 9 GE | GO F 7 S IAGT F AW AT
W T9q §, Afad f WA H ARG | 7 wda 71 gawrew fagiw e, A1 @
FT ATEA G &1 GF1, 0 q@ A Fagt | faefgd & zwdr d@ar g3 fx oo
AT AT ALY T g 7y, AW A | dn § fagmam o1 wwqa wvg w1 A
THRAT AT | S gH AR A &fawrT ], | dfe<fuw ¥ womn, ar S@da #r ag o
3 dfqge & frowge ¥ W FET AT} | sfwfrew &, sw sfefrem w1 99X QI
f 2w & frg a3 &1 A9 gRFT | MATR | a1 AT AU T aMwA €, a8
FrTE AR SEH fay s afr e | mgi fr swaw ¥ w@E A Agr A
INF AT FIA FY O g ar‘rtw%‘rrmgn gAY AT 7g W g fF g T
ST W FET TANE ) T AT A A | 9w A A A dAr A0iEd 5o
FOATE FTA, oA ¥ aftum ¥ | A fafr g o@ 3w wwdw v
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[sfto &0 uqo Hew]

g, TEd g & @t AW & fmer Y
JAET WA §  AIR TUE FT §F G
qrary, WA faqeT Ude w@Ar g, ¥TR
T S B, URTE gY, AR I @ &Y,
qY I9F ATA g, ARG IAHI A g,
qME SUF BF g, AR I9F IAN g,
foar qvoeT I AT Ry, qrd S_ar #71
I X AfgFTR g ATar g Y gF v
I AT &, SUFT g grar g 5
TH M FT Iq9TH F<, 9 AR &7 T8
T frwa fF suEd & e a%
HgAa # WA AT S TO IR W
T, S % FT UL F ATITT T FHY
A {AfEr A g FAQE wOAA
fagia g | o< I fagra #t F99 *
fag <t SdaE @7 @A SwATE g
FEr g, g SEfAmm arg @, wfea =9
ardr afefeafqgl &1 s ST A/GT A
g aran fr fegem w1 oA &
20 ast & fo@ g7 & v ST ARy 97,
IH T ¥ AT FATAr wAr | T fawwar
FAT F  TET T FATX FATA F A7
FAT AT @I g, T AT ST FAHE 1 S
e fawar, aiestas fawwar, amrfas
fagwar, woifas fawmar T ard ait
qrd faar oft fawwamd g, 9= waaar
& ST W, 9F9d o § fredt |nfan
€, T 8 fqe g@r | THHT TS I
g fF Y W H st frdg aw
7 S A faqTe A7 AR FE A

3 P.M.

s AT ATAY AW JW FY THETE |
fee ¥ s &1 a=EA #
AT AT WM F AT FT THEAT |
T AT gRemTel #1  qfdfeafaai |
GAT ATET | 3T TS W FT AW
99 0% ¥ g gan, fow adF & @R
FEIE, O AT FAR AHA TH  TIE FT
feafq 7gi sy | St e g faw

[RAJYA SABHA]
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A FT 9gN & &Y s o AT Smar
& T gHR qrAA deemAr Ay feafa
TEY Tt | i gy v fawer germ ufn g
e ufard fag fad fasma £ dimmg
TS oY | fow A0 A agr F AR #T
M, FA * oy gorea & oY, S ran
¥z O ¥ i &4 far a1 5 Sfe
78 faeer gam gemT €, wAfeQ aEt &
fogrm 1  oR fauiw e fear sman
Tfgy | AFFT T a8 FT AT g1 gT
HY TR A TH qTT FT FHIS g @y v |
agt & WA A 9g7 FT TIATHES I qALGE
¥ 7 fFar, gy agr ¥ oW @gee &
ST |

agr F AW A T oI FT arar fFAar

Tar ot f& waAt a7 & 9w fafre g
AT &t ga w1 fedy fafaweT @9
g qIg FT AT ATl fRAT T e 98 g3
TR g W 7 agt w A & gem
TFT AT a8 gaT fF agt & dwn wv o
THeh O ¥ FL A g A qG FT
uefafaeifea dz sg fo9 awg &1 &=
arfed o FET G gAT | a®E F AWM
quma 9« f a8 wE gATS aEArn! F
R T FT @ g AR gefaffa da-
Aq F qUR A AT AvaT AT Wqr qv g ot
qu AR fFaT o @R | 39 @« Al F77
AT ag gam R QEwmAr & A eAr
TF ST §IW GATET AR &, AYAT UF
g wefafrefer de-sm Fmw F<ar
qMET & | FAT I@ AE F A FAT
A & fogra & faomeg | T &
g T fgat & faars g aadr &, 7%
fay St & fgars a8r & | e faey
9w & fEgers &, a7 S ST AT AT
w@rd frY  gEy ¥ AT FATEAT ATEAT &
I F fgemw g |

AT AR AW H A qL Y AT &Y @Y
g | T® AW R B wizgt af 78 Fg &Y

M agER ot A7 NHF AR W EfF Jex AN wwwd e wfgg e
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AT g1 WK R FEER A | TH A
FAMAT A I F Aaag g 1+ afeq
U gz FEm e fF A ag gfeewin Sw d
IR T ag geFm IF & | g7 ar aw
Fga & fr @ #r qfesmar & ag F3r
aur g fF Swar & gra e g AT IS
T 9 1 | FAaT 9@ &1 gefafa-
BT F9M & fag Y a3 &, 99
qraT F1 AT AN H a1 faor st =z |
UF 9 FF ¥ @, @7 G0 O A G,
g 9 e 7 @ R Star e
AR Q| AT W T d9y WA
IYFX ® AEF qA F fog TR OE,
IH&T o AT AR | a1e famy s =fzg
T a7 A AfUFIL}, I I AT A
1z foar smT Tifgr o< T 4y Y @Y
v WEN § g fean s afgg ) Sy
LA TE F Fa9 I §T g, IqHT T2
FY AT & 819 fagr S Tifgg o g
g ¥ o1 wefuffaa sm faen &
g g, ag e #Y g fagr srAr =nfaa
A ST FH ST GER FT AT & T8
IqeT T AT ATMGT 1 I AT TH A€ Fp
Yae FT &M, a1 AT TEHE ATTHA g
feaens 2 Wra, ag TSI WIT XA
GEIE-

@O A § ag Fgm wee g % o
usfafrewa 7 feeft  oF fdg #7 agwa
g AT g 994 @ F1 qrye & fau a9
qYg F qd FET g | A ATET qATH
qrT FIT GRE | AT TG AT TEY
A g, fogm fFd s &, ferg s d
AT FY QY THFST F € F G faqr A |
TF THS A AT & AW @A g, O =
Fzam Wiy 9 AR gE eFe A fegem
FY ATH AT F ART G | T A A
THATAT F AN T I AL @He A
WYOr T TYT F) TATAT | FET AW A
FFAT F THE F N IR FNT @H
T @E A W #r Y47 R FAET |

(14 AUG, 1969]
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G F ATR_@ET q W | AR A
He<firy @ o T Ao ¥ g A
sy fergeama &1 A & fggeaw F
FaF g9 & 4T3 7 @AW 7 39 KT AT F
FAT ST FIAH GAT, a8 TAT TANTH gaT
X I AT ST FT AT A gT R
HIS WA ZAAT SATRT AR A6 R
g S & fag A qfera g
™ g )

agT a9 FTLU Y AT e & qIET
FT AEAT I3 G ATE X 37 99 a7
TAqH F (T U AT MTA AT AqET Y
FIT ALY AAT | qiew JAMAT ATl T
W aFA® §, S oo I fawdr gd
feafa g, o a& sa=r AU ALY @
T qF U8 WEAT g AET &1 GFATE | 3T
ot feafy #1 gue & faw & gaw
BT AR £, a1 TR A1 gEd feu
Fae g Arfed 1 AfEA d wmgar g e
AATTAT ¥ ITEHT S aTT F FAA fF AAT
g1 & IAHT THATH gL ALY &1 qHAT | 37T
T uw gty ®1 @t EfafrRes s=w
¥4 g= e | wiae & S g fw
AAMAT F AW P H I @HT
& FT AT § TANTH FL | IF AT F7
I §F FT IqAH FE & fqu @i
fear s =fem ol 9ER faw g am
% fag o afeg 1 s Tw axg AT
sarg FT fear FTEe, av 952 9T g
FFTA FT HTGT AT &1 AT | TqiAT
# =rgarg 5 2@ aT T I Aaeqr F1Q
st =Ed

T T3 q BT AT F WH ¥ ATGE
AT FT ATRAT 99 W@ | 4y 39
ATEYT A AT T e R, AfFT ag A
Aear qTT FT qFAT &5 HIF fagie F
B AT ¥ faed ¥ arEe ¥ 9 9
qQT F GIFI A FeAT FF gUE, HC@
ToT @ g, Fen A e aR W
@y A § TAH AHL FEC WG F
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[+t Ao THo qEA]

A AW I ST FT H FgT A
faqy oY enfzarady &, SAEY awens fam
gy fer e I T T W& | a@r 1w
St feog wnfa & enfeanet €, Y Fa0 g 5
T G F AN THT FATL FAX QA
T @ &, AR N A & W ¥ faemwr
F wraAT Y@ OTaTe | sEfaT & 9T
¥ fragT Fer @A g BF o9 wa A
G ST, FEIHT AT T AHA F A ITHY
T FT & ¥ Teg T4 FX |

THY qIE AT AT AT &, T AT AT F¥
qT T | AE T AT F AW AT M E,
IR ITH wEA R F @ g
i 3eg Ty g § o wfwe W #%
@iy | fergram w onfa yaraew ¥ &Y
TAT o1 Wr g AR @ s g & avm
R A S Agl F AN § S8 I A &
A feF i aET A @A | F AT
3T A T faAg @A AG w1 )
qE T § AT FGT FT GAEAT AT
TF G TER |

zafag & wzar § fF S s =R
Sgfar st a9 § SR 9§ SR
gaa fa §, s@wt 7 3% 7 qEwar g |
& Frgar g fF o aohre ard feafa
X GHET F AT A< § gHA I I
g ¥ e R & am a1
agqq g @ fF @R g safa
Ffr IS W e | g ! free
gU @& ¥ AW AT I GARA & fAg
Heg FEA I AMZA T ST grera
gL gF | TR F FA F FH 590 ar
Iav & FAT ;igd 5 uw ag ¥ gy
FHAFS IA &, X F FF FT ATAT
AR & gUaT ST W A ;A &
STy, A F AN qWET R g gard
gafa F fag s FL ) e d
FTH A FTH FET AT |

[RAJYA SABHA]
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SHRI T CHENGALVAROYAN (Ta-
mil Nadu) . Mr. Vice-Chairman, Sir, I
am mdced very much obliged to my es-
teemed friend, Mr Jaipunia, for having
brought forward this very important Reso-
lution which has stirred our thoughts and
sublimated our feelings on one of the most
poignant problems of the present-day
conditions 1n our country. I should have
expected with no unseasonable importunity
willing support to my friend’s motion if he
had brought this before 1956. Since 1956
we have accepted the pattern of State
reorganisation on the fundamental basis
of a hngusstic and to a certain extent
territorial nexus for the different States
that we have organised I, therefore,
plead with my esteemed friend, Mr.
Jaipuria, that today to think of another
reorganisation, even though on a very scien-
tific basis which his Resolution propounds
clearly, to my mind will create greater
political and nauonal confusion. I, there-
fore, submit for the very kind considera-
tion of this House that we must take note of
the factors and forces that Mr. Jaipuria’s
Resolution brings to the forefront for our
consideration He has complamned in his
Resolution about the fissiparous and se-
paratist tendencies May I ask this House
as I would certainly ask my people outside,
why these fissiparous and separatist ten-
dencies have cropped up and why, 1n the
context of the great onward march of our
country to a greater and more purposeful
expansion and elevation of our nationhood,
we should fall back upon such fissiparous
and separatist tendencies? I remember
I had occasion to translate my great and
beloved leader, Pandit Jawaharlal Nehru
speech at Madras, when he said this im-
mediately after 1953 Why should there
be this upsurge in sections of our people
in the name of language, 1n the name of
community, i the name of region and 1n
the name even of religion® He gave a
briliant analysis of the political features
of such a phenomenon and said that
when a new era of expansion and elevation
comes to a country, after a long spell of
slavery and subordination, naturally every-
body wants to have an efflorescence to
greater heights and greater comforts and
this onrush may appear at the outset to
be fissiparous and may appear to be sepa-
ratst, but in the ultimate analysis by a wise
and proper handling of the fundamental
forces that are behind these tendencies,
we could overcome this difficulty. If I
may just take for illustration though not for
exhaustive consideration the question of
hnguism as being a very formudable and
to a very great extent a fateful factor in the
fissiparous and separatist tendencies, rightly
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we have given unto ourselves that sub-
limated status to all our national languages
and we consider that all the languages
are the different tongues of Mother India.
However, other nations may speak with
one language; so far as Mother India
is concerned, she speaks in fourteen or
seventeen tongues in such sweet symphony
that it gives an orchestral music for the en-
tire country. Therefore, the question of
linguism has to be handled very delicately
and I may submit very respectfully for the
consideration of this House that if we want
to have linguistic harmony the process
must be not of imposition, but must be a
process of assimilation. It will be a moti-
vation, it will be a factor for the gradual
realisation of the fundamental unity of
‘this country and we may accept a linguis-
tic formula acceptable to all sections of the
people. But in our hurry, in our haste,
in our desire to be rather dominating, we
made some mistakes and naturally these
raised a kind of fissiparous tendency.

Then, let us again consider the fissiparous
tendency of regionalism. In this context
of regionalism it is rather unfortunate
that it is manifesting itself, its dragon’s
head in the different sections of our country
and have we calmly analysed why this
regionalism is again cropping up? In my
analysis I have found that it is because of
the imbalance in our economic develop-
ment, it is because of the neglect of the
vulnerable groups of our society, it is be-
cause we were blind to certain important
and urgent aspects and upsurges of the
backward people, there is this clamour for
regionalism and, therefore, it results in a
kind of separatist demand. May I res-
pectfully plead that our Planning Com-
mission must set up an independent ap-
paratus in the planning division in order
to assess, analyse and ultimately decide
upon a particular priority in respect of
planned growth and development of our
country. I may just give the example of
Telangana which has got current value
and current importance. Why is it that
there is the demand for a separate Telen-
gana? You, Mr. Vice-Chairman, know
and perhaps none better with regard to
this area that there has been a long his-
toric neglect even before the reorganisa-
tion and when this historic neglect has been
continued and perpetrated naturally the
people lose faith, lose confidence and lose
even cheer in their life. Naturally it leads
to a kind of separatist demand. Therefore,
I submit that it is not only in Telengana.
Even in different parts of different States
there are sections and sectors which are
neglected. How long can you expect our
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| people to bear this disappointment? How

|

|

long can you expect our people to endure
this suffering? Therefore, the solution,
if I may say so with great respect to my
friend, Mr. Jaipuria, is not zonal division
of our country once again, but in attend-
ing to the problem of imbalanced growth
in different sections of our country. I
have no doubt in my mind that when we
attempt and succeed in it, this demand for
regional separatism would disappear.

There is one more point and that is the
communal appeal and also a kind of re-
ligious fanaticism that is being spread
in some parts of the country. Have we
examined why this communalism once
again is rearing its head? Have we exa-
mined why this fanaticism is trying to take
a political dimension? We recall to our-
selves the days when we were struggling for
the freedom of our country and under the
most inspiring leadership of Mahatmaji
was there any communal bickering? Was
there any religious division? If there was
a struggle in Bombay, we, in Tamil Nadu,
were thrilled with ecstasy and were inspired.
If Babu Chidambaram Pillay was arrested
in Tuticorin, Bal Gangadhar Tilak created
a stir for it in Bombay. In that great
blazing ideal of political freedom for our
country, all this petty, mean and small
considerations vanished into thin air.
Therefore, I submit that we in this House,
and also elsewhere as great leaders of
thought and action should see that today
our country requires vision, our country
requires an ideal, today our country re-
quires dynamism, today our country re-
quires a direction, a destiny and what that
dimension and what that destiny should
be I find after an ultimate analysis, is
a new ideal of socialism, which alone can
engulf all the entire sections of this coun-
try, a new tidal wave of socialist thought,
of socialist work, of socialist endeavour,
a socialist pattern, a socialist structure, a
socialist civilisation for our country. I
visualise that it will certainly inspire every
section of our people. That will certainly
enthuse every part of our population to
a new vision and to a new ideal.

I will conclude with this. Perhaps I may
be accused of having a certain amount of
weakness. I have a dream that the chill
winds of Kashmir will blow on the shores
of Kanya Kumari. I have a dream that the
sweet Ganges will mingle with the rippling
rhythm of the Cauvery. I have a dream
that the teachers of the North will make
the people in the South learn and that
people from the South will teach students
in the North. I have a dream that our
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[ Shri T. Chengalvaroyan ]

country is going to be united, united not
only by history, united not only by geo-
graphy, united not only in our direction,
united not only in our dimension, united
not only in our destiny, but also we shall
all march forward and onward. With
this grim determination we shall bury
all these fissiparous and separatist teadencies
and once more show to the world that In-
dia leads mankind to a better and more
purposeful life.  This is my midnight
dream. This is my waking theme.

SHRI B. D. KHOBRAGADE Mr.
Vice-Chairman, I thank our colleague,
Mr. Jaipuria, for having given us an oppor-
tunity to express our views on a vitally
important issue. However, I cannot agree
with the views that he has expressed in his
speech or the solution that he has pro-
posed in his resolution. I am opposed to
the resolution moved by him for dividing
the country into five zones. In my opi-
nion it wiil be a retrograde and politically
unwise step. It has been mentioned here
that due to the division of the country
on linguistic basis there has been a rise in
the fissiparous tendencies. I do not agree
with this contention that it is a result of the
division of the country on linguistic basis.
Even before the country was divided on
linguistic lines there were quarrels, dis-
putes and bickerings among the different
groups within a State, If you go back to
1953 when there were composite States
of Madras, Hyderabad and Bombay,
you will notice that there were always
quarrels between Tamils and Telegus
in Madras, between Gujaratis and Maha-
rashtrians in Bombay, and similar was the
case with Hyderabad. So you cannot say
that because the country has been divided
on linguistic basis there are disputes and
bickerings and fissiparous tendencies. The-
se were experienced when there were
composite States like Bombay, Hyderabad
and Madras. Therefore, if we accept the
proposal of Mr. Jaipuria and create larger
zones consisting of different linguistic
groups, I do not think we will be in a posi-
tion to solve the problem and create a
homogeneous society where national inte-
gration will be observed.

What is the position even now? We
have got larger States. But are we to un-
derstand that there are no such disputes
between the different regions in a State?
As has been pointed out in this House,
there are disputes between Telangana
and Andhra, there is dispute between old
Mysore and new Mysore, there is dispute
between Gujarat and Saurashtra, there is
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dispute between Maharashtra and Vidar-
bha, there is dispute between Eastern U.P.
and Western U.P., there is dispute as has
been pointed out by Mr. Mandal, be-
tween some parts of Bihar and other parts
of Bihar. So these disputes will continue
whether you have got smaller units or
bigger units. This is not going to solve
the problem. Mr. Jaipuria has pointed
out that because there are smaller units,
because there are linguistic States, all these
bickerings are going on. I do not think
we will be in a position to solve the problem
by accepting the measure suggested by
Mr. Jaipuria. What are the reasons for
that? There are disputes between different
States. What are the reasons for that?
There are disputes regarding boundaries.
There are disputes regarding distribution
of river waters. There are disputes regard-
ing setting up of different industrial
projects in the public sector in the different
States. How can we solve this problem?
When it was decided that India is going
to have fourth steel plant, every State was
agitating that this steel plant should be set
up in that particylar State only. If T am
not wrong, I thing there was very strong
agitation in Andhra State. But by agita-
tion these problems cannot be solved.
There is agitation in Maharashtra regard-
ing the solution of the boundary dispute
between Mysore and Maharashtra. As
suggested by one hon. Member just now,
what difficulty is there to adopt the Patas-
kar formula? These disputes will go on as
long as the people living in a particular
region have a feeling that an injustice is
being done to them. If you adopt certain
principles and try to show the people that
Justice is being done to them, then in spite
of the fact that a particular decision might
go against them, they will not agitate.
When the feeling of injustice grows, then
only there is agitation, because they feel
that as compared to the people of the other
region in the country they are not getting
Jjustice from the leaders of the country.

Now when there was a dispute between
Madras and Mysore, you adopted the
Pataskar formula. The dispute was re-
solved on the basis of village as the unit.
When there is the same border dispute
between Mysore and Maharashtra, why
should not the same formula be adopted ?
As for the solutions that have been suggest-
ed so far, the Pataskar solution is the best
solution that could be utilised to solve the
problem between Maharashtra and My-
sore. If you adopt this principle, then whe-
ther Maharashtra is agreeable or not or
Mysore is agreeable or not they will
believe that certain principles have been
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evolved for arriving at a decision. But you
appointed the Mahajan Commission. Can
anyone say that the Mahajan report is

based on sound principles even though Mr. |
Can anyone say |

Mahajan was a Judge?
that the award is impartial? Nobody can
say that. It is not an impartial award at
all. It is not based on any principle. It
appears to be an arbitrary award. There-
fore, whether it is river dispute regarding
Narmada between Gujarat and Madhya
Pradesh, whether it is border dispute bet-
ween Mysore and Maharashtra, whether
it is the dispute on Chandigarh between
Haryana and Punjab, you must first evolve
the principle by which you want to solve
the problem, and then you apply the prin-
ciple impartially and solve the problem.
I will not agitate because I would feel
that justice has been done to me. You are
not adopting any uniform principle and
you are trying to solve the problem ac-
cording to the exigencies of politics, not
national politics but exigencies of the po-
litics of the party which is in power and
which wants to retain its power. That way
you will not be able to promote national
integration. For that pyrpose you must
evolve principles and on the basis of the
principles you must solve the problems.

There is discontent in Telengana, in
Vidarbha, in Saurashtra, in old Mysore,
because the gentlemen’s agreement is
not implemented. That grievance has been
ventilated in this House by those people
who supported Telangana. The same thing
can be said about Vidarbha. There was a
gentlemen’s agreement between Maha-
rashtra and Vidarbha leaders on certain
programme, but this agreement has never
been implemented. It should have been
done. Naturally when the agreement is
not implemented, there is discontent,
there is dissatisfaction and frustration, and
it leads to agitation. The proposal sug-
gested by Mr. Jaipuria cannot successfully
solve the problem and promote national
integration. I may quote here the expe-
rience in West Pakistan. Let Mr. Jaipuria
see what is happening in West Pakistan,
In West Pakistan they have abolished all
States. There is no Sind, there is no
Punjab, there is no Baluchistan, there is no
North West Frontier Province. But for
administrative purposes they have created
only one Province, West Pakistan. But
even then, in spite of the fact that there
has been an authoritarian regime, they
could not remove the differences between
different regions, between different peo-
ples living in different regions. If it is
not possible to remove the differences
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there in an authoritarian regime, how can
we solve the problems in our country where
we are trying to promote democracy by
forming bigger States? I do not think it
will be possible. A proposal has been
made by the spokesmen of the Jana Sangh
that if we want to have national integra-
tion in this country, we should have the
unitary system. I must say that this pro-
posal exhibits utter lack of realism. India
is a vast country and being a vast country,
I do not think that we can have the uni-
tary set-up. Apart from being a vast
country, India consists of different and
diverse languages, diverse religions and
diverse cultures, and therefore it is not at
all possible to have a unitary systemin
this country. The most suitable system
for governing this country is the federal
type of set-up and therefore a unitary type
of system will not at all be successful.

Sir, I would suggest one more thing
If we have to again reorganise this country?
it should be done on the basis of smaller
States. Dr. Ambedkar had advocated that
it would be in the interests of the country
that this country should be reorganised
into smaller States. Recently, Shri Jaya
Prakash Narain also has supported this
proposal and he has advocated that the
country should be divided into smaller
States. Why I suggest that the country
should be divided into smaller States is
this. We have accepted the formula of one
State, one language because of our ex-
perience prior to 1953. We had noticed
that where there were multi-lingual Sta-
tes, there were disputes and bickerings
going on and we wanted to stop these
disputes and felt that we should not have
multi-lingual States but we must have
uni-lingual States. They accepted the
formula and divided the country on this
basis.  Consequently, there are smaller
States like Kerala. We have created that
State on the basis of language. Kerala
cannot be further expanded. We find that
in the South there are all smaller States
like Kerala, Madras and Mysore as com-
pared to the Hindi States or the Northern
States. What do we find here? In the
North, we have got States like UP, Bihar,
and MP, which are huge and monolithic
States. Therefore it was pointed out by
Dr. Panikkar that there would always be
some sort of conflict between South and
North. It was not in the mind of Dr.
Ambedkar alone, but even Sardar Panikkar
in his Dissenting Note to the States Reor-
ganisation Commission’s Report had point-
ed out that it would be in the interests of
national unity to have smaller States, I
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am quoting from Sardar Panikkar’s No-
te :

“I consider it essential for the suc-
cessful working of a federation that the
units should be fairly, evenly balanced.
Too great a dispatity i3 likely to create
not only suspicion and resentment
buat generate forces likely to undermine
the federal structure itself and thereby
be a danger to the unity of the country.
This is clearly recognised everywhere. In
most federal constitutions, though wide
variation exists in respect of the popu-
lation and resources of the unit, care is
taken to limit the influence and autho-
rity of the larger States. Thus, in the
United States of America for example,
though the States are of varying popu-
lation and resources and the State of
New York has many times the popula-
tion, say of Nevada, the constitution
p-ovides for equal representation for
every State in the Senate.”

[THE Vice-CHAIRMAN (SHRT M.P.
BHARGAVA) in the Chair]

Therefore, Sardar Panikkar has pointed
out that danger to the national unity in
having States of different areas and dif-
ferent populations. So I would suggest
that we should have uniformly smaller
States. For that purpose, it is essential
that UP, Bihar and MP should be divided.
In the larger State of MP there is no effi-
cient administration. In the larger States
it is impossible to have an efficient admi-
nistration. If you have smaller States you
will have efficient administration.

Sir, while speaking you have meationed
that if we have larger States we will have
bigger parties and there will be two or
three major political parties and therefore
the atmosphere will be congenial to de-
mocracy. I beg to disagree. UP and Bi-
har, as [ have already mentioned, are big
States. What is the experience in those
States? In UP during the last mid-term
elections there were about 27 political
parties which participated in the elections.
In UP there were 27 political parties
contesting the elections. Then how can we
say that if we reorganise the States into
bigger units there will be only two or three
bigger parties. Experience has proved
that this will not be possible. The same
experience we had in Bihar also where 25
to 30 political parties participated in the
elections.

[RAJYA SABHA]
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Sir, the main reason for any dispute in
the different regions or different States 1s,
as we have noticed, due to services and
unbalanced economic development...,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : You will have to wind
up. The Minister was to have been called
at 3.30.

SHRI B. D. KHOBARAGADE : We
have noticed that there is large-scale
unemployment nowadays.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : She has announced
that he can intervene. And then you can
continue if you want.

SHRI B. D. KHOBARAGADE : There
is unemployment on a large scale and
therefore everybody is trying to get some
kind of job. If we can have some pohicy
by which we can provide adequate re-
presentation for all regions, then we can
remove one bone of discontent.

There is another thing-—balanced eco-
nomic development. India is a great
country. There are certain regions which
are more advanced and more developed,
and there are other regions which are
still backward. Even in a State lke
Maharashtra, we mnotice that Bombay
and the surrounding areas are greatly
developed economically but Vidarbha and
Marathwada are backward. For that
purpose it is essential to have regional
economic planning. Even in Great Bri-
tain it will be noticed that for different
regions wiich are not equally developed,
they have got different regional planning
Committees, and according to them. ..

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : For various reasons

you have to wind up now.

SHRI B. D. KHOBARAGADE : If
we want to remove the bone of discontent
on that score, then we should see that all
the projects in the public sector are evenly
distributed for the purpose of removing
the imbalance and disparity in the deve-
lopment of different regions. Then only
will we be able to remove the discontent
and promote national unity and integrity.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SH-
RI VIDYA CHARAN SHUKLA) : Sir,
Shri Sitaram Jaipuria has raised a very
interesting topic by his Resoluticn. I
would like to refer to the historical back-
Even before
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independence, this matter was considered
by our national leaders and a resolution '

was passed saying that the country should
be reorganised on a linguistic basis. As
the hon. Member knows, the various erst-
while provinces in the country were crea-
ted not on any rational basis, i.e., they were
not created on economic consideration or
for facility of administration or on
other considerations. But they were only
created on the basis of conquests and acces-
sion of the Princely States on the basis of
the Doctrine of Laps when there was no
heir-apparent to any of the Princely States.
Therefore, when India became indepen-
dent in 1947, we were faced with a peculiar

situation administratively. This situation

became a little more complicated with the
merger of the Indian States into the various
Indian provinces. Therefore, to put the
administrative units of the country in a
proper manner a States Reorganisation
Commission was appointed with a view to
re-organising the administrative units in
the country on a more rational and definite
basis.

Again, when this matter was considered
we had to find out which would be the
most national and most abiding basis
on which the administrative units could
be formed. As we all know, our decision
was that in free India the people’s lan-
guage should be the language of adminis-
tration. And this was also incumbent
and also necessary. In a democracy we
have to run our administrative system on
the basis of democracy. Then the demo-
cratic administration must run in a lan-
guage which the people understand. And,
therefore, it was regarded necessary that
the administrative units of the country
should be re-organised on the basis of a
language that the people spoke. The
main consideration was that when such
linguistic administrative units were for-
med the people will be able to conduct
their own administrative affairs in their
State in their own language and, therefore,
it was a welcome move to form the States
on a linguistic basis.

Most of these States were formed in
1956. After that varying amount of pro-
gress has been made in the various States
to run the administration in the language
of the people. There is no doubt in my
mind that ultimately the linguistic States
are going to strengthen and consolidate
the unity of India and the fissiparous
tendencies, regionalism and other bad
tendencies that we are
would be completely finished if these
linguistic States are allowed to operate
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in the manner in which they were con-
ceived. Today if the situation is examined
we will find that in spite of reorganisation
of linguistic units on the basis of language,
there are State Governments which are
not using the people’s language to run
their administration and this is creating
a very difficule situation. If Mr. Jaipuria’s
Resolution were to be accepted and ime
plemented it would mean that the adminis-
trative units will have four or five or even
six or seven major Indian languages
spoken in each administrative unit. If
one administrative unit has four or five
national languages in it, then we will
have to find one common language to
run the administration in that unit, also
run the administration in all the six or
seven languages that may be found to be
spoken there. We know how difficult
it is to find one language which will be
acceptable to all. For instance, let us take
the Eastern zone. Imagine the linguistic
areas it would comprise of. It  will
comprise of people who speak Assamese,
people who speak Bengali, people who
speak Hindi and people who speak Oriya,
four languages. If you have to conduct
the administration in this administrative
unit it will have to be conducted in any of
the four national languages of the country,
And I do not think if these States can
agree to one common language being
adopted. If Bengali is taken, the Assa-
mese will not accept it as their language.
If Assamese is adopted, the Bengalis will
never accept it as the language of West
Bengal. Similarly, Oriya cannot be acce-
ptable to other States. And we do not
want that because of this, a neutral lan-
guage, that is, English, which is not a
national language, should be perpetuated.
Therefore, if you divide the country into
five or six units, irrespective of the languages
that are spoken, it would mean the per-
petuation of English in this country leading
to endless troubles. And suppose all the
major languages that are in vogue are
used for purposes of administration, that
will create a more hopeless and a comple-
tely chaotic situation. Therefore, I do
not think it will be either in the public
interest or in the interest of democracy
or in the interest of efficiency that such
units should be created.

SHRI R. T. PARTHASARATHY
(Tamil Nadu) : May I interrupt the
Minister for a minute? The Minister was
pleased to say that if we have several lin-
guistic regions formed into one State, it will
May 1 invite
your attention to the composite State of
Madras, in pre-Independence days and
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subsequently also. We had four languages,
Tamil, Telugu, Malayalam and Kannada
and people were allowed to conduct
either 1n English or 1 one of their mother-
tongues. Educational institutions in the
different areas were carried on 1in therr
regional languages or in the mother-
tongue of the wards. If Madras could
function so methodically and forcefully
how does the Minister substantiate that
the country would bein a chaotic condition?
I am unable to understand that.

SHRI VIDYA CHARAN SHUKIA :
I am grateful to the hon’ble Member
for pomting out this matter. I am trying
to pont out that 1f all of us 1n Madras or
in the State of Bombay, where English
was used as the language of the adminis-
tration, could adopt one language there
may not be any difficulty.

SHRI R. T. PARTHASARATHY
When 1n Madras they could carry on. . e

SHRI VIDYA CHARAN SHUKLA -
No administration worth the name can
be carried on in four languages or two
languages. Even 1n one language there
would be a lot of difficulty.

SHRI R. T. PARTHASARATHY :

It ran with great success.

SHRI VIDYA CHARAN SHUKLA :
Only one language, English, was used.
In 'K'ee India you cannot envisage per-
petuating English on the people who do
not understand that language.

SHRI R. T. PARTHASARATHY
In Madras they were using all the four
languages.

SHRI VIDYA CHARAN SHUKLA -
In the composite State of Madras they
were not using all the four major languages
for the purpose of admumstration Even
for purposes of higher education those
languages were not used  But in indepen-
dent India every language group has got
the urge to get education and carry on
the admumstration 1n its own language

My point 1s that having the admins-
tration or giving education in people’s
own language does not weaken our unity
On the other hand 1t strengthens the
unity. And, therefore, I would say that
this Resolution of Shr1 Jaipuria 1s completely
misplaced and misconcewved. It 13 not
going to strengthen the umty of the coun-
try. 1t is, on the other hand, gomg to

[RAJYA SABHA]
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create chaotic conditions. It 1s going to
create all linds of practical difficulties.
As a matter of fact effort should be made
to create homogenous and compact hin-
guistic State units which can be adminis-
trated 1n the people’s language, and by
creating such umts we shall be enhancing
the prestige of our country and also en-
hancing the unity of our country There~
fore, 1 do not think the House should accept
this Resolution of Mr. Jaipuria

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA) : When the Deputy Chair-
man announced that the Minister would
be called at 3-30 p.M, probably the idea
behind her mind was that the debate should
fimish and the mover of the Resolution
should be called upon to reply. But I
will take the sense of the House because
some Members want to speak So those
who are in favour of continuing the debate
may say ‘Aye’,

SOME HON. MEMBERS Aye.

THE VICE-CHAIRMAN (SHRI M.
P BHARGAVA) : Those against will say
‘No’.

SOME HON. MEMBERS : Ne.

THE VICE-CHAIRMAN (SHRI Mr.
P. BHARGAVA) : I am unable to find

SHRI LOKANATH MISRA (Orissa):
On this point may I submut that this time
I got the number two position n the
ballot Unless T get a chance today,
probably I will not get it next time.

THE VICE-CHAIRMAN (SHRI M-
P. BHARGAVA) - I am 1n the hands of
the House.

SHRI LOKANATH MISRA - In
the Business Advisory Committee we
have always been of the opauon that
Resolutions should be given limited number

of hours and last time we said that every
Member

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) . That was the intention
in the morming when the Deputy Chair-
man announced that the Mimster would
mtervene at 3-30 P.M.

AN HON’BLE MEMBER . If that was
the intention why do you ask for the sense
of the House ?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Because some Members
want to speak.
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SHRI LOKANATH MISRA : If
you want to accommodate a particular
Member you may allow him.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : I want to make one
point very clear.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Let me make my point
clear. I shall not continue the debate
for any particular Member. If the House
wants to continue the debate I shall
<all one by one from the remaining names
before me. If the House is of the view
that this debate should be concluded,
and Mr. Sitaram Jaipuria should be called
upon to reply, I shall do that.

SHRI AKBAR ALI KHAN : I quite
see the relevance of the point made by
my friend, Mr. Lokanath Misra. What
I would suggest is, let this debate continue
till 5 O’Clock and from 5 to 5-30 we can
have Mr. Misra’s Resolution . . .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : No, no. I may tell you
that we have a fixed time discussion at 5
O’Clock.
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SHRI LOKANATH MISRA : Let the
time be fixed.

SHRIMATI LALITHA (RAJAGOPA-
LAN) (Tamil Nadu) : Mr. Vice-Chair-
man, this Resolation of Mr. Jaipuria has
alrcady taken g% hours last time and it
has consum=1 this afternoon also. More-
over, you said that the Deputy Chairman
suggested that the Minister should be called
at 3-30 and then the debate should finish.
But now you are in the Chair and the Chair
can use its discretion

SHRI R. T. PARTHASARATHY
Mr. Vice-Chairman, a little while ago
you said that from the Ayes and Noes,
you were unable to ascertain the opinion
of the House. According to the parlia-
mentary procedure, which you, Sir, know
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very well, when a decision is not possible
to be taken, the existing state of things
should continue. The Chair has got
that inherent right to continue the existing
state of things. So the debate should con-
tinue for another half an hour. ’

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : I take it that the
sense of the House is that we continue the
debate and at 4-30, whoever is in the Chair
will call upon Mr. Sitaram Jaipuria to
reply. In the 40 minutes which we
have before us, four speakers can be
accommodated if Members limit their
remarks to 1o minutes each.

SHRI SITARAM JAIPURIA : Mr,
Vice-Chairman, my time should not be
sacrificed for this purpose.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : At 4-30 you would be
called.

SHRI LOKANATH MISRA : I thought
that at 4-30 you would take up the other
Resolution.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : He will finish by 4-30;
then your Resolution will come. Now,
Mr. Mallikarjunudu.

SHRI K. P. MALLIKARJUNUDU :
Mr. Vice-Chairman, Sir, I should congra-
tulate Mr. Jaipuria on bringing forward
this Resolution which is important, if
not for anything else, at least for stimula-
ting some thought on a question of great
Constitutional importance.

[Tue Vice-CHAIRMAN( SHRI AKBAR ALI
KHuaN) in the Chair]

Sir, you know that we gave to ourselves
in 1950 a Constitution under which we
are now being governed. You also know
that this Constitution is of a federal charac-
ter. Now, the present linguistic division
of provinces is the result of a long historical
process. As already siated by our Home
Minister, they were brought into being as a
result of some historical factors. Now,
the question is whether this system is to
be continued or any change is to be brought
about in this structure. My humble
opinion is that it requires a little change,
though not of a fundamental character.
In my opinion, Sir, there should be a
four-tier Constitutional structure. We have
got now two tiers, the federal tier
and the States tier. I want to introduce

one tier above the States and one tier
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below the States and make it a four-tier
structure. In that view of the matter,
the Resolution brought forward by Mr.
Jaipuria has some significance.

We know that our present federating
units are the result of a long historical
process. The reorganisation of provinces
on a linguistic basis had been accepted as
one of the most important principles even
from very early times. If we look at the
Mont-Ford Reforms or if we look at the
Simon Commission’s Report or if we look
at the Nehru Report, we find that all of
them adopted language as the most im-
portant and significant principle. On
that basis, our present States, or provinces
as they were once called, were carved out.
So we cannot go back upon it. I also
believe that there is a strong rationale
behind that language principle. 1 do
not want to expatiate upon that point
because I have not much time at my dis-
posal. But I would like to say one thing
and it is this. Because language is taken
as a very important basis for the consti-
tution of the federating States, certain
difficulties have been experienced in their
working. It is to remedy those grievances
that Mr. Jaipuria brought forward this
Resolution. It cannot be denied that
there are certain deficiencies in the working
of this system. Then, whatis the remedy?
Should we go in for a unitary kind of
State or should we enlarge the Status of
provinces and make the Centre weak.
In my opinion, Sir, it is quite necessary
that our Centre should be very, very strong
and our national unity, security and
solidarity should be maintained at all costs.
That should be the fundamental
approach to the problem of our Cons-
titutional structure. If that be the case,
no atternpt should be made to weaken
the Centre. Accepting that principle,
I would like to touch upon the point of
the federating units. The federating units
are based upon language and language
should remain the important basis for
these States. Then there is another prin-
ciple, Sir, which is inherent in democracy.
That is, if we are really to work a demo-
cracy, the people must feel a sense of in-
volvement in it. They must feel a kind
of direct responsibility. In the present
circumstances, in a vast country like
ours with a vast population, it is not
possible for people to take any direct
interest in the governance of the country.
So some kind of decentralisation is necessary
at a particular level and it is at that level
decentralisation should operate. What is
that level? It is the level of panchayats.
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At the level of panchayats, in my opinion
there should be complete decentralisation..
What I mean by that is that panchayats
also should be Constitutionally set up.
Now, according to the Constitution, there
are only two things, the Centre and the
States. What I want is that there should
be panchayats with Constitutional powers,
not with powers derived from any statute
of Parliament or of legislatures, They
should be empowered under the Constitu-
tion to enjoy certain powers and to govern.
If that is done, then direct involvement of
the people in the governance of the country
will be achieved and real democracy will
come into operation.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Are the units to be
villages or districts ?

SHRI K. P. MALLIKARJUNUDU :
They are village units. Gandhiji envi-
saged a village to be the unit. The pan-
chayat should be constituted on the basis
of villages and that should be invested with
constitutional powers. Then, in order to
avoid the difficulties that may arise from
language, according to me, there should
be constituted some zonal councils. Now,
Sir, we have got certain zonal councils
which are working as advisory boards.
What I want is that even the zonal councils
must be invested with constitutional powers.
They must be part of the Constitution.
The zones must have certain constituticnal
powers and it is necessary to do so because
these zones will curb the centrifugal ten-
dencies to a certain extent. Then, take,
for example, the disputeslike the boundaries,
the river water, etc. They can be
solved amicably in a zonal system. That
is why Prof. Coupland come here when
the Constituent Assembly met and he
drew up a scheme of zones on the basis of
rivers and river valleys. That was based
on the economic point of view. What
is more useful from an economic point of
view should be the basis of the constitution
of zones. That was the idea behind Prof.
Coupland’s scheme. So, he advocated
the scheme of zonal system, and I think
there is some sense in that. With that
view in mind I advocate the system of zones
also coming in between the Centre and the
federating States. In that view of the
matter I suggest that it should be a four-
tier system. It may be argued that this
system is expensive and cumbersome.
I agree, but in order to see that democracy
functions well, it is necessary. Demo-
cracy in its very essence is expensive and
cumbersome. It is not so simple as
dictatorship or as an authoritarian form
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of Government. Democracy means some

kind of cumbersomeness, some kind of!

delay, some kind of all that sort of things.
They are inherent in the very system of
democracy. So, what I would like to say
is that these four things, these four-tiers
will meet all the points of view. Even
though they are cumbersome they are
very necessary for a successful functioning
of democracy. And in that view of the
matter I advocate this four-tier system
and I request that this may be considered
by the Government. This should not
be thought of simply as an academic
matter. This should be examined in all
its various aspects. And I should think
the Government will agree with me that
this type of a Constitution is the best
suited for our country.

Thank you.

SHRI G. A. APPAN (Tamil Nadu) :
Mr. Vice-Chairman, Mr. Jaipuria has
put before us a very good Resolution for
our thought. The Minister of Home
Affairs has also pondered over it and has
expressed his opinion about it. After
having known the views expressed here
I am constrained to believe that according
to the Constitution we are wedded to the
formation of linguistic States, no doubt.
But the draconian formation of these
linguistic States has brought down upon
us various maladies, as, for example, the
Telangana agitation, the north-south dis-
turbances, the Hindi-Tamil disturbances.
It has brought forth numerous types of
troubles in the form of fourteen national
languages, and now some people are
asking for two or three more national lang-
uages. All these things have now come to
the forefront and are frightening us with
national disintegration in all its aspects.
If national integration is our aim what
we should do is we should ponder over the
question and chalk out a constructive policy
and programme of work. Everybody is
bound by the formation of linguistic
States. Of course, I have heard Mr.
Parthasarathy mentioning very pleasant
things about our Madras State where
people from four languages were running
the administration in a very healthy
way. But we cannot expect that every
contiguous unit will have this type of
cooperation which is so conducive to
national integration. In Mardras there
is a deep fraternal feeling between the
Hindus and the Muslims, between the
Tamilians and the Andhras. And people
from even northern States are there speak-
ing different languages. Therefore, there
are certain economic benefits by dividing
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| the whole country into five zones, econo
mically and administratively viable zones
We have so many disparities, regional
disparities, linguistic disparities, and what
not. We have so many disputes, boun-
dary disputes, river-water disputes, and
things like that. And for the solution
of all these things, I feel that the proposal
of Mr. Jaipuria might be conducive and
it is very very necessary and it will certainly
yield good results. We are already disin-
tegrated. Nobody can deny the fact that
unity is strength and too many cooks spoil
the broth. That is how we have disin-
tegrated ourselves nowadays into so many
States and Centrally administered terni-
tories.  So, it has become a must that
we should seriously consider the proposal

that is before us. There are economic
advantages in having only a few Chief
Secretaries, a few Secretaries, a few Legis-
lators, and a few languages. So, what
I would suggest is that the division of India
into linguistic States should be done away
with and a suitable measure should be
evolved to run the administration with
greater power 1o the States. At the mo-
ment all the power is concentrated in the
hands of the Centre. For everything
most of the States depend upon the
Centre, They have to depend upon the
Centre for their revenues. The officers
and employees of the Central Government
get more pay while the officers and emplo-
yees of the States have to satisfv themselves
with lesser pay. There is thus a discri-
mination. Why? It is because the power
of distribution of the various revenues
is vested in the Centre. Under these
circumstances, I would suggest that a
committee of experts from both the Houses
of Parliament should go into the whole
question and suggest whether the present
set-up could continue as it exists or whether
it is better to adopt Mr. Jaipuria’s pro-
posal. The whole thing should be decided
on scientific lines after eliciting public
opinion. Of course, fortunately or un-
fortunately we do not have a provision for
referendum or initiative in our Constitu-
tion. However, I would again suggest
that an expert committee of both the
Houses of Parliament should be constitu-
ted and asked to examine this Resolution
and see how far it is practicable and bene-
ficial to the nation and how far it is worth-
while for national integration.

Thank you.

| oft detiara fammemme ardie (FETer).
| gwewTafy e, W agT & AT g

5 fd & A A A, WO
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[+t azdrara fgarersst mae |
fmwa@wmm A
GYTATT T9E HTHF TGAT 97 |

avfi @Y gz g¥ey Ao Maraw S
sfar A § sew & faiw Far g
St FwTeor g g & F faepe agfs
W wETnfE £ 9 ¥ T g
Y qre faw R TW AW & fR At

SHE ¥ A a7 AT W S s o

TR T G &1 RS AT g AR A
JAar w gY, wfeg T@E A oF ar el
A faamg s @ 1 IR ;1 ogare
g Wy frm @ ¥ @ awA § Al
ARG §, 95 UF a<1 a4 e ) # 7g
qaE g qmar fE oW ;o fewwa s
e T awg ¥ o 72 fawm T
FT STEAEFAT ZT WIS | AVATY T A F
W 97 WA 5T § ¥ 99-99F
WINT & g 9X A0 A g & fag
TE THY g0 99 @ & o faaww
9RN TW g § WY AgrET, Ay S A
femrd ) ddmamamgfF swdF @
W g ¥ FAGgm AR g AR A
TEABR | Fofte A fagR 9% 7©
qE{ FTRWE A I F aqvy g
AT 9977 A B B WA & | Y
ga w i e a9 gt & 9EY avg
TR muA gRIeg ) A7
SR WIT F AT AT A4 E, & AR F
T=TeT SAnr g F fm aw g ¥
e o &, i AF-amar T8
MF-TFT T QET FWT AT AROT |
A JT AR A9 & fF FOE A arean
ST (AT & 9@ WraTATey q3WT 57
IR fFar ar 1 Sw AT & wEA O
Y Sff 7 o 7 foas gEt siaia faar ar
afF SN gaEr g Ry ar
gror off ST gATY WRW a4 § I fed
TE A AR AW AT A A gAT R
T T A0 G qrr § ) AT WO
AW d79 & qI7 AR FB TRW q@AH
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& = AT T A AN AT W E |
o oF qT ST Y qoF AW I F
FaT TS FT S gl A E | T TE
T ¥ QAT ANA AT § AT RO F
FATATT qUAA & a1 T I FAL FEATRY
Wracgra g | ™ fom & waw St
TR FXAT E OF S AT ¥ ONEW &
THEE1 1956 ¥ I T WINTHY qIW
™ IuN 3o St | T, I8
]varﬁmtaﬂ’%'é', F@ TAfaaT @ T &
7q faq &9 &9 T g 39§ WTeTEy
AIA I A TN E | 1956 0 IR
fagaﬁw‘a‘srmm“rmmqta%a’rm
| TO R F FIT TS A | AATE )
T A wErae; oF QR g o 9

A § SATET AT ZHATE | WALy Ay

A F TrE fow Y aeeen #7409
| FOT 20 ATE ERT FAT AT A-AALY
'w E Az g oW g w R
| I SRVl ® FHAT qELE AR I
| gaTe AT AT TH AT & A AT |
1956 ¥ & ¥ J WO NGW a9 a7 &
AUE FIW F  FET HIT FTER T &
fay Fwlew ¥ w1y g, @@ § F S
FHA FT AT fagrT AT A I
Y AT@T | FET AT OAWST AMYY 4T
FHA TR AT VIR, 9 TAF AE N
agr § FHw & faey wgrrse gEeTer
afafa & swfea =9 FT F o §
TN A TRAAE | TEAAIR, AAATS,
JHaEY, ST agdd QEY g § W= A
F FOE F AN AT FF TG AT
FOE F IT  FI W agET & afEA
FUG & AN IT TATH & FH IT T
TEY ATT FHIE I AU AT geWT A
sgEet  ferdy wrt qew w2@w "7 oTrew
'Trd ot Agr F AN A TW A% FY HwAr

T FAF F g7 AW F 9N @R |
| A OEY T #Y e # @ AT =0fEd o
S WA w7 FATTE | T A
| e oY ot A WA A AT, qg
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WETOT 1 TR FIA qrelr  qifean §
v mr qw el i gt @
WY FHGH FT G ATET T A § Iq
qIA A N yHI T A Y 1 =W A
AT SR A Sy e o g
I IAHT qEA FIL ¥ T AW H
fremr =rfgm

# g & o Fgm w0fF T aem w
W HITAZH AGTE | AT W A TFAT
F1 frafn s & fog sasht s =1
e ¥ gH A AW fee A aer
3T AfEd | ATET AT AL AT A
W aww [Uem T | g fd
N TegwT W forr g 1 wfEe Qe
g% g § fF 7ar &1 ar &g aymfas
qATE 1 g9 oE gAr 9% A% fafwax
for Y g et A a
AL T g A AN g vy
TE AW | EIR A W AT S A
WTST 9ET ER @1 g9 U 3 F OFT
T8 T qH |

WaR & @ fawm & T & aow
Ta=mT oy & QY W@ FR A9 ¥ I
ar g

S aeRraan s, S SareEs
sgfar & St we wegT fFang avaa
WA gEF F AT HIRT FT HEHY
e fFar g 5 oF A Am A o awen
9T @R g famR o ®% ) &@s «@mr A
=t AT Fgfeern F1 39 & 7 argang
fear | witfe 7 et & waw & e 2
@ fg gw F TA F1 g9 a4 A
AT Y AT G

# orqer it Sgfear st & 3 sawm
FEF =@ GHET FT AT IR @I TN
fem, we fom wwamEr B SRS ger
frm #ar w7 gwems &1 qEET T8 2
f& 3w f1 g W ¥ ave famn S
# g fF F w@a. 9 dR g d
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Woapm fr e R T @
fm%fa: I I TEE W OFE
qORISA F AT HIE GATT I G & T ATHY
] FAA ar FHAA g9 T AT QA F
FRET ST e 1 Nt a9 W I
o Y gqfa #1 HH TFT 9T ) T
Y At qdr g & o A s aw
WE skag weEarE <F 24 afd ¥
s Wi e T Iw e F
Ug  HAMEATE  EW F FE A AE |
A T e aw E 5 s Aa e
qUY T W gE W & HET AE T ST
wWrE o oo gw a1 aga i ¥
T ST 9 fGuTe FET A0 |

TH Gy ¥ @ 91 aWad &t Y
=i gg, gfted wz oo ==l gd
sy AT qomias 9ar & FEare F1 Y
yaiz€ | WERE A oW F fw g
T OAHT AT 2 | WA ¥ AT eany
FEAT ARAT gw P O fF o game
Y daram Y Sy ¥ g ow @
yor F1 feafa § o8& 9 a7 T @R |
u Af9d W AT ®eF F A0 WO R
I E AT AT AT A W G FI A I
faam awg g1 smg a1 faamm w3 w & I
L o W, @1 iFaTaE WA AT T8y
LeLid!

Tz & 9 A Ty geir ?
A LT F@I AT T F | gA fAg Wi
BTEd = MY, IR FB fEgr AT 79 17,
# IR FEA A Z 7 T awa oy
AET FT A FT BIE, IH qOA faeay
F T FU | I AR FER T A0S
famm g, aafm @ik ofe w1 #1 fom
& qTET S FW AT RS qraeg g 7
e, 9T gE IS § AR gH ¥ S
ST E ) AW R EF uw o ¥
g T W | T AAMLATR B AT
UM | R AT AT QT WL R e F
ar &F A3 = faefeor & e
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[ Trsiwan]

T I et s qgE Ty # ?
T qq 3H qRg QAT F 919 A1)
TETR F 9] fERFE AT dTEaE
9T UF HY @7 FT ATEH AT AT
HUN FT HEF GHAATE, & ATIHY STAF F
grfaaraed NI quhar §, g ATed
FIY FT THH qAT GEAATE |

e A gt gf w9 q g W
e ) e Maw f7 3@ | 99
gH AR FWE drface ], 9@ qiwfase
g S WgT 99 AR gErR I
g IAT TIAF, AT F IO HRT F ATHT
93§, oier 7T WE, &W I Ied §
fragred ) g nidfe

st W@ A Aaw
AIFT §Igad 7 |

(ST wqW)

s ARATAN ;AT HgEd F g
AT TH ATTHT HGIGTT T & | TeY S Fy
o g g fF ag, g iR gar a1 Wig
AT H AT qAY TG AR )
T H IHygu ) Fafq @ awfa &
YT § TFT L T TS AT GATTHAT
g EFAT g, U W ATE A% ¥ @I F )
T GHTST FY YAT FLATE AT AT FAY,
S IR 9TER BT SN AT,
91 &q, TTo AfFAT a4, AIT AT &
IR TF TR WIEY, ATA-F=, WIS afgA A
farr agr 11 *\q, AT HW IR
ST g fF S qeg F At gw @ @y
qrEf & §2 SR T w7 o g9 afew
=T A1 f& guat uF 0 faa ¥ At
ST gFAT § SN A% ¥ QT faerer g
AT AT AT FHTY AT 1 T SAATT HT
g afy faardt saar 9

at zg gy feafr 2 fa=me-meaw 9
gAoF faam @ wWE | gHay Wl
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IEGT FY AT AN N q7E A, g F 9
Fao faaelr mge @A A, g @A Q@
FAC-TSAT & qHA @A &Y, FIRT GG
WA ET 1 37 A7 G, TSF FF GIHIT,
oo f1 s@ER IR M N FE@EET
HAT T AT 94T 9% {7 qF-FAT AT
g9-aar &1 q1e foar 9w av gure Aw &v
AT T & A=K T Y gAA ghar g
IR AT CF gER A TG S | IR AT
AT A gHIL WEF FT JTATA G ATE AT
e o feed sl 6T g wrn & v
faar-wew 1 fee fomr w1 @ ?
qr9 AT & FIATR T JHATAT T JQAT,
U, & RN 7 AT FT AGAT &
AZ R 1 WS HeTaw S 39 9} faEre
FG, M FGN | AT FT JIAT T
A ae § 1 97 W framiaresaa
2 W AT I gEA A7 IEAY fOE &
93T ST a1 IIH AT FT AAT TGH &
AT FET ALY, WX FH AFANTH FILO
g JAMAT BT oMTee F g1y faew faar
T AR T FB7 w@T F A o oA
I ENT | UF  SfeAdsg  oUHe
gam, Sfzawsg iz &1 @9 grm )
gfagz ¥ 1958 ¥ feaqyyaw #< feur &
agl e FaEr ga FfEw Qe
FRIT A T T g2 fear IHAY A AY
F@ER 7 qug & a1 AR aw
ST AFS 9T TF AT & IFEH {qANEE
100 UL TY0 FT A AT JaAET F
#g ¥ oar afge € SEEY AT &
A X T AT FT IR A G Ata T
a foar w1 dR AR W A w
fewar Gasmem & @t #Y famat afen ar
ag 78 faan, €17 4R ITF FIC mAT
GaT TT T F[aA I§ fAwEOd ' A7
qgT AT FF TG F AN AGGL @l FY
Fgd A ¥ o gHH! qA FA, AT
g 932 FA 1 G FqEL F=A1 AA

Fe & fr oo & A7 & A w3 A7 | W, T AT AT qrawa St oW a6

T FU )

g TS A arfgs | 8T faem 29 a9 & fAw SArT A9 @
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WM&t 4 gRgar § f5 g@a @ o
GIfRU~—fF AT uF diwer w7 fF g
Q7T FHA 71 faoie qrag 2 @ 7 a7
fasig arav 3T gAY we-gw wfuww
TE, BN AR F A ¥ @ E
fomR a9 faswm g, sOER 8T
foregr meeedl w7 Y ¥ e A @
FTHF | T AT AT AT g &Y TG
FML AT FYGEqT TSy F1 AT F Y
g faar s sEife Shasar o &
fagrea & o miw awwrc et 3 foey 30
AT FY TATTAY, ATH GTEIT HE FY
TFAT T TACAT,  TF GE ATH
g7 & foarf 3 fag o #1 3q9w
I, AW GIFTT AT FT AR FT |
T 997 FIAT B foqw For wow F1 4T
T I F1, 9yarE fqar a@w 1,
AArE T T AT AATE FeF AL
gvEre F1 faa oA aifge | ag saaedr
JCTE A HIT AT IFATAT FT I
T B AT | OY RN JFAT X AT S
FE AT A FE IFA L fF qrRIAG TF
Faa q1E TF §, AT A7 3G R 2 F
Fg qEt F1 ;W gAad g 1 fwen
qg3r ...

forent @91 gt A= WAt (sto o Fo
Ao dlo T): HY FIIFT X AT 1A
wWE?

THE  VICE-CHAIRMAN
AKBAR ALI KHAN) :
Resolution. This Resolution dose not

relate to his Ministry. This relates to the
Ministry of Home Affairs.

(SHRI
This is not his

st Ao ¢ forer & fawnr w4
sgrdt & 1 smre fareqy fasyrr 2 A€y & v
Fgr we-fawmr &, w5 gawr fawm &
foen &1 g Afga d) 4 fadradr s
fagza #w71 wteaT £ o go aH faoer 3
Frag  orfaad=y qrEt & fawa s+
A1 Y fF Faw 9rEf F1 garT /A g
g gusT ghiw g, 71 Ffaqe giw g
FIT W4 TITT GETE TATE )
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THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : This is irrele-
vant to the discussion.

ot T : afiee, 9 & el
2, faega mefim &1 w9 grafrs, 3wy
S A @A 1 e wrgw fafaeeT
arfzar @9 svg NPT FTR E | e
fad) foel, sy gfRa s, sam
¥t 71 faw &1 gaw ad ar Tifgg
araA =N frsrfaarogr w1 Y 9 forar 99 1
ggd A § T8 AN qT 3wt o s = G
F dlz 8T 0, AL AT F1F ALY AT,
gwfee o Ewd & o wfgw & aw
fft #Y a2 M AT AT w9F q19 G
g sdrer wfee e fafr 1 9w 730
gart N #  fow 1 gaw a@ gav
Tifgn, =g gAw wwTE A FT HifE A
warer o g wfafgs § 1 strer TR
F AN BT OF a6 (AAterTar Fg AFd
g fE @Y eme gw =R @ fF g
JHMIAT FT AAAT g7t &1 AT GHITT Y
g W quT qA w7 7w £ 6
g a8 f& JeATTAT FT AFAT & &Y
& guIIr |19 A |

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Nobody is
saying this, neither the President nor the
Prime Minister.

st OFRATCAN : A TFIH § LA
gt 1 T e & saaE o afEq &Y
g Far ®11 forar #3Y ST g@ 9T AT
AGATAT A1 fqaremar adq1%w |

o &to Ho Ao Hto TN : AT FAT
grar ?

S TAAATIIAO < JTT AT TRA | FATA
frga & fF =N SAgfar it 3 seama =1
qY €1 gar ¥ 7 gge ww 0§ dufear §
e AT FEAT NgaT § {5 uw ga afafa
T4, A {3 A1g B 79 {6 AW
| uF FHIT FATT | HATH BT AFTLA A
|3 ¥ ww afe e w2
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EkE el
AR qFTIAT F Y fpar sra, g9 qET
arelt wqfa 1 qFTEAr #3 fear @z,
S FAAT IAI0 FF FAGT 9 1A H
AT @Y AI-IEATT T AT AR
21 Awq, F g Hasrgarrg, § awaAar
g f& ag Agar =N sraagrge ared 9
J9T AT K qg T AT Trfge 4T
g wEAr Y qqrEe Aara St ® oA
w9q A g7 $T [0 qUfgw 91, 7 qF7
AFRE 2 7 @R A @ gy
A MG | IR AAR Y TS AT AR
A 5 Qg § A FgrgE S A AR
A AT qF A @ & AT AT )
da qumA g T aIE F) AL )
fem atg ¥ =Tro ww wdER Afgar
iR wdY, fFw ARz & S AT AT
aFst w1 7 vy, e aw § &
JIEAT FT AR T AT T EET & I
AT | TV 2T qaA FT TEEF a9 FT 79
FET A @y § @Iy ORI
qarT & fag gAML 39 F AR
yggar g @t & F w0 ¥ 79 el
Y &wex qar g€ §, v @aEr IoTAT
S JH ST AT ¥ IF A 9 FY FT
9 FHHIF | G T} AT 5 WK IEA FT
qeratdr 78 g wsar & S faafa
gAT & 9 Ay o qedr W oAEd-awe
FAF fag Faeafig d=ergfa
faa wrsar & oy feafs & 3% war 9,
W 39 F1 59 30 ¥ SR Q9 AT6F
TFL, 9K AEA A T FT AR FT
ARG ITAE | AT AT Z AT IY
FAMT | AFAATH &, FTHFIAIF
FEO 29 & o WF faan f& §aomr
F FAq0 AT @aFr T4 &, S nifaar ¥
qA A ], oA & fae w2 g, faa & 9%
IFA T3¢ IRy e F Ay &
W g1 qAT ¥ T2 fF5F w7 &, J¥ W
foaa @it famrer ot s T ST ¥ 93 &
ITF ARAGA LD TG | T ™ JBA

[RAJYA SABHA]

of India 1nto five enes 41248

FEIATAT & | AT FHEAT FT  QAWATA
FEATE A T AR FT AA & T8 FU
R & 32 gzgfg @ awg-fafa w1
FITTH FIIEY, I 71 fazqqw #37 g
TF W59 GAE ST IFY |

SHRI SITARAM JAIPURIA Mr.
Vice-Chairman, Sir, I am extremely grate
ful to the hon. Members of this august
House for the great interest they have
taken 1n this debate All have agreed
that fissiparous and separatist tendencies
are rampant in the country and the eco-
nomic, social and political structure of
the country 1s bemng disturbed 1n a manner
which has been causing concern. The
hon. Minster of State Mr Shukla replied
to the debate He might have had cogent
reasons to put forward those arguments
but I am quite sure that had he been pre-
sent here on the last occasion when this
Resoluuon was discussed and today his
reply would have been absolutely diff-
rent I feel in the hight of the discussion
that has been held here 1t can be said
without any fear of contradiction that
everyone here agrees that there 1s necessity
to re-think, to readjust and to re-organse
the structure of our country and if necessary
the Constitution could be suitably changed.
There are some who think that the formmg
of five Zones 1s nct a solution of the pro-
blem while among those who do not agree
on this step a few differ on the details
Their maimn argument has been that if
very large States are created the result
would be that difficulty would be felt by
the people Because of the great distance
to the capital they will .ot be able to parti-
cpate in the governance of the country
which some friends here feel may not be
right democratically, politically o= othe--
wise [ would like to remind my friends
here that hardly a day passes 1n any State
when there 18 not one election or the other
1n some part or other of the States The
people have got their nights but unfortu-
nately those rights are misused and in
spite of the smallne.s of the different
States the people do not yet have that
feeling of satisfaction All the Members
who have spoken froir all the parties
and from almost all the States have said in
their speeches that they have one region
or other which 1s neglected by the ruling
party in those States What does that
pomnt to?

The hon Mimister said that it will be
politically very unwise, that five or six
languages 1n one particular region might
create chaotic conditions I would venture
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to ask in all humility the hon. Minister : l
is there less chaos in the country today?
Does not the entire population of the
country realise that .he country is passing
through chaotic conditions? What steps‘
have been taken, what steps are being
taken and what is being thought of to
ensure that these chaotic conditions may
cease to exist so that we may live in peace
and harmony? Linguistic States have been
justified by the Minister and few speakers.
Language of course is called the mother-
tongue in all places. When a student was
asked as to why it is called mother-tongue
his very simple and innocent reply was
that it 18 because the mother is privileged
to use it more than the father and that
is why it is called the mother-tongue.
Sir, I would most humbly suggest that
the time has come when we have to think
over it. Whether there are five zones
or whether there are fifty zones, the time
for re-adjustment has come and if re-
adjustment is not done the result will be
violence, arson, looting, uncertainty of
life and property of the citizens. We
already have such things and they will be
repeated in many States. The Govern-
ment as usual will first say, no and when
violence comes down on their head they
will accept justifying it for one reason or
the other, and the people will get the fee-
ling that probably violence and shouting
of slogans is the only way of achieving
their purpose. I say the country is one
and the country’s oneness must be retained.
When I move this Resolution I think this
will be the best way of doing it. If the
country is divided into five zones the
financial and administrative matters will
become the responsibility of the zones. Of
course in the matter of defence the Centre
will be there. The zones being economi-
cally and administratively viable there
is no reason why administrative and eco-
nomic considerations should not be sup-
reme in their mind for the governing
of the zones. Now. it has been said that
there will be five or six languages in every
zone. Even now is there any place where
you have not got more than one or two
languages? In North Bihar for instance
you know Bhojpuri is very prominent and
there is a demand that  Bhojpuri language

[14 AUG, 1969]

should be recognised. Similarly there is
the Rajasthani language. There are so
many languages in the country which
are sull to be recognised. If we keep
the idea that every State or every region
should have a language of its own, then
I am afraid the country might have to be
divided not into 15 or 16 States but into
bundreds of zones. I would therefore

humbly request that the hon. Minister

of India into five Jones 4250

should consider this matter very coolly
and see if this will not be in the larger
interests of the country. Sometime or
other the problem will have to be faced
and it would be better if once and for all
some principle is evolved and on the basis
of that principle the administration of the
country is carried on. I therefore suggest
that a high-power Commission be appoin-
ted for this purpose. When I am sugges-
ting this I am keeping in view the fact
that it has been recognised in all quar-
ters—including Government spokesmen at
many places—~that lawlessness, violence,
agitations against regional imbalances and
all kinds of political difficulties and pro-
blems confront the country today and there
is disintegration of the country at various
levels. To keep a closed mind and say
that what they are doing is right, what
they are not doing is wrong and that is
why they are not doing it and what they
are doing is in public interest is not a
correct approach. It is in this context,,
Mr. Vice-Chairman, I feel it is necessary
that a high-power Commission should be
appointed. That Commussion should be a
very very small Commission and should
not consist of more than three persons.
The Chairman of that Commission should
be one of the ex-Chief Justices of the Su-
preme Court, one member should be
an eminent economist-cum-administrator
of unblemished character and the other a
leader of no party but of national status
but these three should not be people
with any lingusstic bias. If such a Com-
mission is appointed and if that Commi-
ssion is requested to record public opinion
all over the country by visiting all the
States injthe country and meeting adminis-
trators, educationists, political leaders,
economists and other people, if they go into
the financial structure of the different
States to see what exactly the financial
conditions of those States are what they
can do and what they cannot, where it
needs to be further strengthened and
where they have got to be curtailed, whe-
ther there is regional economic viability
or not, if all these things are gone into
by that particular Commission and the
report of the Commission is placed before
Parliament within the next six or eight
months, we shall be able to discuss more
objectively the pros and cons of this parti-
cular Resolution as to whether the country
should be divided into five or six zones
or the country should be divided into
more zones or less. I think then we shall
have a more objective picture before us
which will enable us to go deeper into the
matter and come to certain conclusiong

as to what will be in the larger interests
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[ Shri Sitaram Jaipuria ]
of the country. If the hon. Minister i§
prepared to consider and give serious
thought to this matter..,

SHRI VIDYA CHARAN SHUKLA :
Withdraw your Resolution. Having raised
these points and having raised this debate
it would be in the fitness of things that you
withdraw your Resolution and then the
country at large can consider your argu-
ments and come to a consensus,

SHRI SITARAM JAIPURIA : If the
thon. Minister will give an assurance that
he will appoint a Commission, I will be
glad to withdraw my Resolution.

SHRI VIDYA CHARAN SHUKLA
1 will not be in a position to give any assu-
rance of any kind.

SHRI SITARAM JAIPURIA As
the hon. Minister has said, the country
will look into it, but the country acts
through the Government. If the country
acts by itself, a situation will develop as it
has developed in certain places and I
think it will be very difficult to run the
Government of the country. My sugges-
tion is a very innocent onc whereby the
entire country will be given an opportu-
nity. I can assure you that before this
Resolution was moved, I got hundreds of
letters and telegrams from different places
and most of them agree that in the situation
as it is prevailing today reorganisation of
the States is necessary. I would, therefore,
again request the hon. Minister that if he
cannot give an assurance on the floor of
the House, at least to give very serious
consideration to this matter. In our coun-
try the Government is accustomed to saying
“No’ first to everything. When they think
it over again they come round and accept
the proposal. I am quite certain that if
the Minister does not agree today, tomorrow
or the day after, a day will come when he
will have to recomsider the whole thing
and come to some agreement.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : There are two amend-
ments.

The question is :

1. “That in lines 4-6 of the Resolution,
for the words ‘for purposes of adminis-
tration, India should be divided into
five economically and administratively
wiable zones, the words ‘early steps should
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be taken to establish a unitary form of
Government in India’ be substituted”’.

T he motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN;) : The question is :

2. Ttat in line 5 of the Resolution, for
the words *five’, the word ‘such’ be sub-
stituted ; and at the end of the Resolu-
tion, the words ‘as will command public
support’ be inserted”.

T he motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : As regards the
original Resolution, do you press it, Mr.
Jaipuria ?
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SHRI SITARAM JAIPURIA : Sir,
beg leave to withdraw my Resolution.

T he Resolution was by leave withdrawn.



